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COW and calves. 
Court has said:

Even the Supreme

“The slaughter of cows for food 
is repugnant to their (Hindus) no­
tions and this sentiment in the past 
ffven led to communal riots.”
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MR̂  CHAIBMAN: Now, the ques  ̂
tion is:

‘‘That leave be granted lo intro­
duce a Kli to provide for prohibition 
on killing of cows.’

The motion was adopted.
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MR. CHAIRMAN: The BiU is now 
introduced.

CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of Eighth schedule)

TO Tnrft ftfi5 •
VT̂TT S tr iTTT̂  ^ VT vVt ̂ nftlSR

^  I ^

MR. CHAIRMAN: The question is*
“That leave be granted to intro­

duce a Bill further to amend the 
Constitution of India” .

The motion was adopted.
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WrftW VTHT J I 

M
n -------

FIARLIAMENTABY mTEGRITY 
COMMISSION BILL*
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MR. CHAIRMAN: The question is:

“That leave be granted to intro­
duce a Bill to provide ioi the consti* 
tution Of a Parliamentary Integrity 
Commission and matters incidental 
thereto.

The motion was adopted.
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SHRI G. S. REJDDY (Miryalguda) : 
I oppose the Bill. i have given notice.

MR. CHAIRMAN: Yes, but not In 
time, I have come to know.

SHRI G. S. REDDY; I gave notice 
yesterday.

SHRI C. K. CHANDRAPPAN (Can- 
nonore): He gave notice yesterday; 
and these people are trying to flout 
the Constitution every day!

MR. CHAIRMAN; Of course, you 
have intimated, but it was >̂ ot an ob­
jection.

Now, the question is . .. '
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SHRl C. K. CHANDRAPPAN: What 
has hfippened about his objection?

MR. CHAIRMAN: It has already
been rejected. He has not given notice 
for opposing the Bill; he Just wanted 
to speak.

SHRI G. S. REDDY: No, i ;̂ ranted to 
oppose the Bill.

MR. CHAIRMAN; What he has w it ­
ten is not that he is going to o i^ se  
on any particular point. He has not 
said that: he has simply said *i want 
to speak’.

So, the question is:
“That leave be granted to intro­

duce a Bill to provide for prohibi­
tion on conversion from one religion 
to another by the use of force or in­
ducement by fraudulent means ,and 
for matters incidental thereto.

The motion was adopted.

SHRl O. P. TYAGI: I introduce the 
Bill.

(AMEND- 

(Amendment of section 304A)

INDIAN PENAL CODE 
MENT) BILL*

SHRI HARI VISHNU KAMATH 
(Hoshangabad): I have the honour 
to move for leave to introduce a, Bill 
further to amend the Indian Penal 
Code.

MR. CHAIRMAN: The question is:
“That leave be granted to intro­

duce a Bill further to amend the 
Indian Penal Code.’*

The motion was adopted.

SHRI HARl VISHNU KAMATH: I 
ntroduce the

Extension of time 374 
for eliciting opinicn 
on Bill

INDIAN PENAL CODE (AMEND­
MENT) BILL*

(Repeal of section 309).

SHRI HARI VISHNU KAMATH 
(Hoshangabad); I have the ^onour to 
move for leave to introduce a Bill 
further to amend the Indian Penal 
Code.

MR. CHAIRMAN: The question is:
“That leave be granted to ir.tro- 

duce a Bill further to amend the 
Itidian Penal Code.*'

Th  ̂ motion was adopted,

SHRl HARI VISHNU KAMATH : 
I introduce the Bill.

DELHI SALES TAX (REPEAL) 
BILL*

SHRI KANWAR LAL GUPTA 
(Delhi Sadar): Sir, I beg to move
for leave to introduce a Bill to re­
peal the Delhi Sales Tax Act, 1975.

MR. CHAIRMAN: The question is;
‘̂That leave be granted /to in­

troduce a Bill to repeal the Delhi 
Sales Tax Act, 1975.’'

The motion was adopted*
SHRI KANWAR LAL 

Sir, I introducet the Bill.
GUPTA:

15.46 hrs.

CONSTITUTION (AMENDMENT)
BILL*

(INSERTION OF NEW ARTICLE 
28A, 23B AND 23C) By SHRI Y. P. 
SHASTRI:

E x t e n s io n  o p  t i m e  fo r  e l ic it in g
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